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'ACT No. XVIII oF 1919, 2

[PASSED BY THE INDIAN LEGISLATIVE COUNCIL]

(Recewed the agsent of zf/ze Governor General on the 17157&‘
Septem&er 1.919) .

An Act to amend certain enactments and to
repeal certain other enactments.

WHEREAS it is expedient that certain formal;
' —-amendments should be made in the enactments ,
specified in the First Schedule ; '

And whereas it is also. expedient that certain
enactments specified in the Second Schedule which
are spent, or have ceased to be in force otherwise
than by express specific ‘repeal, or have by lapse of
- time or otherwise become unnecessary, should be ex-
pressly and specifically repealed ;

: It is hereby enacted as follows :— :
Short title. 1. This Act may be called the Repeahng and

- ~ Amending Act, 1919.
' Amendment - 9. The enactments speclﬁed in the Fn'st Schedule

of cortain  ave hereby aménded to the ‘extent and in the manner
mentioned in the fourth column thereof.

Ropenl of -8. The - enactments specified in the - Second
 enuctments. Schedule are hereby repealed to the extent mention-

EEEE ed in the fourth column thereof.
Savings, 4. The repeal by this Act of any enactment shall

not affect any Act or Regulation in which such
enactment has been apphed incorperated or referred.‘
to;

and this Act shall not affect the vahdlty, invalidity,
eﬂect or consequences of anything already done or
suffered, or any right, title, obligation or liability
-already acquned accrued or incurred, or any remedy
OF
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or proceeding in respect thereof, "or any release
or discharge of or from any debt, penalty, obligation,
liability, claim or demand, or any indemnity already
grantéd, or the proof of any past act or thing;
nor shall this Act allect any principle or rule of ; X

law, or established jurisdiction, form or course of B
pleading, practice or procedure, or existing usage, °
custom, privilege, -restriction, exemption, office or
appointiment, notwithstanding that the same rege
pectively may have been in any manner affirmed,
recognised or derived by, in or from any enactment -
hereby repealed; =~ ‘

~ nor shall the repeal by this Act of any enactment
revive or ' restore any jurisdiction, office, custom,
liability, right, title, privilege, restriction, exemption,
usage, practice, procedure or other matter or thing

not now existing or in force.

"THE FIRST SCHEDULE.
. ; ‘ AMENDMEN’[‘S. ‘

. (See section 2.) ‘

1 2§ g o 4 ,
Year. No. ‘ Short title, - . Amendments. )
1865 - - X | The Indian Succession | In section 256, after the WOr\d V_

Act, 1865. ° [ ““administration® the words
S and figures “other thHan &
grant under section 212 * ghall
be insertéd. ) o
) After seetidn 264, the following = v
s - sections shall " be inserted, .
‘namely i— B : T
“264 A. 'The High Cowt may, . o
] [ ; ) S , on  application
. . o - . ex&xgg&lﬁ “made 1o it, sus-
administrator pend, remove or"
and provision discharge any
for sueeessor. . 1 ivate executor or
administrator: and provide for -
tho succession of auother person.:
to the office of any such exe-
. . cutor or administrator who
. - - e 'may cease to hold office, and the . -
R : - | vesting in such successor of any
) : . property belonging to  the
R N . estate. o ) :

i | N . . 5 -

264 B, Where
- I“‘ -
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' THE FIRST SCHEDULE—contd. -

AMBNDMENTS.

. (See se tion 3

) 1 '8 4 =
Year. No. Short title. Amendmerits.
) 1865 X | The Indian Suceession | 264 B, Where proﬁabe or letters
- - Act, 1865—contd.; ' Directions Of administra-
: : to executor or’’ tion ‘in’ respect of
. . :‘g’fﬂluis'ﬂ'a' any .estate have

. been granted under. . -
‘this Act, ‘the High Court may,
on application made to it, .give
to the executor or administrator’
any general or special directions
in regard to the estate or in
regard to ‘the administration
thereof.”” o

269, the  follow-

| After section
shall be inserted, .

, ing -sections

namely -— o
. « 969A. An: executor or ad-
Goners] Ministrator ~may
powers of ad- in_ addition -to,
| . ministration. ‘and ‘not in de-

rogation of, any . other powers.
of expenditure lawfully. eéxer-
ciseable by him, incur. expendi-.
ture— : ‘ :

(@) on such aiets as may ‘be
necessary. for the  pro-
per - care ~and manage-
ment of any - property
belonging to any ' estate
administered by , him,
Cand i

(b) with the sanction of the

- High Court, on ' such
religious, charitable and
. other objects, and on sich ”
fmprovements, as’ mway
be reasonable and proper
in the case of  such
: property. i }
F 260B. An  executor or ad-
Commission or ministrator shall
agency charges. not be entitled '
to receive or retain any com- .
) mission or agency charges st
& higher rate thon that for the .
time being fixed in respect of the
- Administrator General by or,
under the Admiuistrator ~Gene-
ral’s Act, 1913.”
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THE, FIRST SCHEDULE—contd. . : , :

o AMENDMENTS.

(See éectqlon 22

I I N | 3 L 4 7

Year, No. . [ Shorbtitle. 1 . Amendrsents.
1869 |. 1V | The Indian, DBivorce | In clause. () of section 3, for
Act 1869." the words ¢ Chief Court of
the Punjab” the words ¢ High oo
‘Court of Judicature at Lahore” .
. i shall be substituted. - ]
1870 VII | The Courtefees Act, | In Artielo 18 of Schedule U, for . -~ -
1870, the words * Chief Court ‘in ‘the: :

) o Punjab? - the words  “ High
. i . Court of Judicature ‘at Tahore ”

17 | shall be substituted.
: ) } ,
L1872 1’| The Indian Evidence [In sectién 1, after the words
) Act, 1872, | ¢ Courts-mrartial * the  wordy -

- o ) ¢ other than Courts-mardial con-
| . vened under the Arm Y Act ™
) ‘shali be inserted.

188l | V| The Probate and Ad- | After section 87, the following .

ministration  Aet, | seoctions shall be _ inserted,
1881. - namely :—

“8TA. The High Court may,
e on application
S| e ot g fait, suse
: { =administrater - pend, remove or
: and  provision discharge any ‘
3 T § forsuccessor.  piivate executor
1 er a,dmlmstrabor, and provide for’
the. succession of another per- .
son to the office of any such .
execubor or administrator whe’
miay cease to hold office, and
- ‘ . _ the vesting in sueh successor of
.. ’ ) : - any property belonging - fo "the-
’ estate,

. - . - B7B. Where ptobate or letters

. . - ) " Directiong to Of administra—

] exeoutor or tioh 'in respeet

administrator, of any estate

1 : . have been granted under this

s Act, -the High Court may, on:

. . o N B R .| application made to it, give to

S A 2 : N |. the executor or- admmlstmtcr.'

' - . any general or special directions’

: in regard to the estate or in rr<

gafd to the administration there~:
of,”?

<1881

%
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| o . | THE FIRST :SCHEDULE-'———coM&._
. “ Ce ‘ . ' AMERDMENTS. :

(See seetion 2y

. ! 27 C2U 4

Yoor. | Wo. - T Short title. - 'Amendmex.l(t’é_r..',

881 | - "| The Probate an@ Ad-| After seetion- 90, the following
881 Y Tmiuiéﬁhition Agt, | bections shall  be i'nsel‘béd%:
. 1881—contd. namely :— .
’ - - e “ 90A, An exeeutor “or admi-
) s : General pow: Dixtrator may in -
ers of admirig- -addition to,.and. - o
tration. BN 1) ‘in deroga-. )
tion of, any otlier powers of
expenditare rawfully  exercise-
able by .bhim, ineur expendi-
ture— - R :

a)y on sugh ncts as. may. be

necessasy * for the  propew
care . and . thanagement ~of .
auy property belonging .to:
any estate wdministered by
him, and
¢8) with -the sanetion of the
S High Court, on sucb religi-

. ous, charitabls.  and- other
- -objects, and on sueh im=
- ) prevements, as may ‘be réa-

: N sonable .and proper in the

T co case-of such property.

(908. Aun executor  or. admi-

Commission o nistrator  shall
agenoy chatges, 1UOb- ‘be entitled -
: . to'receive or re- - . .
-tain-aly commission or agency <
eharges at a higher rate tham
that for the time being fixeu in
. . 1 mespech of the Admiuistrator
R B (. . General by or nnder the Ad-

o R e S | ministrator:  @eneral’s’. Act,

1913, - S

e i

- X : I'n sections 84, 99, 160 and 105,

. B LS Xyl foctPrllgg);b tTen.a.ncy fur the words. “ Chief Corrt”

. S v N : P . ‘wherever thege -words' occur

) i . - - in_the snid sestious the words

o . B S . “ Wiigh Court "7 shall be sub--
e b U stitated,

T

In clanses (@} and (e). .of sub-
“section (2) ‘of gection 117, for
1o R R the words “Chief Court *, the
T R BT words “ High Counrt »’ shall be

B P substitated. S ’

XV -

HA%0
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. THE FIRST SCHEDULE—consd,
|  AMENDMENTS,

- (See sootion 3.

1 2 | S8 4.

No. |- Short title,

Anendmeénts,

1X | The Indian Railways | In sub-section {8) of section 26
Act, 1890, . for the words “in the cage of

i ) : 1 ithe Chief Court of the Punjab, -

. o : o { 'the Senior Judge or, in the cage

RS I : .of the ‘Court of $he Recorder of

o S ' “Kangoon, #he - Chief Commis-

] sioner of Barma® the ‘words

o :{ -*“in the case of the Chief Court

o ) N ] of Lower Burma, the ' ChicE

v o i Judge ** shall be substituted.

For sub-section {9 of section 31;
the following shall be substitue
ted, namely : — : .
“(8) Subject to the provisions of -
sub-section (1), an appeal shall
fie from an ovder of the Come
issioners to the High' Court of .
: A ) which"the Law Commissioner

< : oy was & member,” I

18971 " % | The General Clauses | Section 8 ghall be- re-numbered
: .  Aet, 1897, " | section 8 (1), and to the said
i : S : "] ‘section the following sub-gection : :
) ) . . shall be added, namely :—
g g ’ “2) Where any Act of Parlig=

o - ment repeals and re-enacts, with
’ ) 4 - or withont moedification, any. pro-

vision of & former enactment,
. . A L then references in any Act of the
RS R ‘ : Governor General in Council or
' in any Regulation or instrament
to the provision so répealed shall,
o o . unless &  different intention

- L appears, bo coustrued as roferen-
ces & the provision . 0 ree-

o o . { enacted.” . o
- ' . § After soction 18 the following SN
) section shall  be inserted,
4 .. namely :— ) .
: . 4 “18A. In all Acts of the Gover-
. : o N . nor QGeneral in
L L . * References to

> Council and Re-

. . L . 1 the Sovereign. . gulations, refer-

' o . . ] ences to.the Sovereign or to the

’ T a ) Crown #hall, unless a different

' ’ T ) K intention appears, be construed

1 asreferences to the Sovereign for
the time being.”

™
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THE FIRST SCHEDULE—co?d.

AMENDMERTS.

{See section ‘2!) .

Year,

Short title.

Avrendments.

3897

3898

1899 |

1900

1908,

11

. X111

.. IX | The Indian Limitstion

The General Clauses
Act, 1897—contd.

The Code of Criminal
Progedure, 1898,

The Tndian
Act, 1899,

) Sts;,mp

The Punjab ‘Aliena-
tion of Laud Act,
1900.

The Code  of Civil
- Procedure; 1908,

"Act, 1908.

In sub-section (f) of section 14,

the words * on the Government >*
ghall be omitted, ‘and after the
word “ then > the words ¢ unless
a different intention - appem
shall be inserted.

In clause {j) of sub-section (1) of
sestion 4, the word ““and ” where
it occurs Between the -words
« Allahabad * and “Patna >’ shal}
be omitted, and for the words
“the Chief Cowrt -of the
Punjab” the words “and
Lahore * shall be substituted.

In claase (¢) of sub-section (1) of
section 57, for the words “ €Chief
Court of the Punjah” the words
« High Court of Judicature ab
"Lahore® shall be substituted.

In sub-sections (2) ‘and. (3) of
gection 21A, for. the words

¢ Chief Court” the words “ High

Court ”” shall be substituted.
In section 122, for -the words

¢ Chief Courts of the Punjab -

and Lower Burma? the words
« Chief Court of Lower Burina ”
ghall be substituted. -~ = :

In sub-section (I) of seetion; 123
for the words “Chief Courts”
the words ““ of the Chief Comt”
shall be substituted.

In clause (@) of suh-sectlon (2) of
gection 123 for the words' and
brackets © (in  the Pun]ab or
Burma) ** the; words and brackets
“ (in Burna)- -2 shall be substl-
tuted. :

In Article 158 of the First Sche-
dule, for the entry in the third
column the following shall be
substituted, namely : —

¢ When the award is ﬁled in

Court a not'ce of the

filing has been given o the

pames.

[ Aoz xvIer
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THE FIRST SCHEDULE—concld.

AMENDMENTS,

(8ee section

2.

3

Year.

Short title,

Amendments.

1910

Xv

Ir

vII

v

The Cantonments Act,

1810,

The Tndian Army Act,
Wi )

The Oﬂ?eiar Trustees
f Act, 1918,

The ']“)el,hi Laws Act,
(1915, -

The Indian Income-
tax Act, 1918,

For section 6, the following
section shall be substituted,
namely ;—~

6. The Local Government ghall

appoint -as - the

Cantonment Ma-

gistrate a person

. who has been appointed to be a
Magistrate in the district under
-section 12 of the Code of Crimi=
nal Procedure, 1898.. . Sucl Can-
‘tonment Magistrabe shall be ‘snl-
ordinate to the District Magis-
trate or to the District Magig-
trate and the Sub~divisional
Magistrate, as the case may be,
under section 17 of that Code.”

For section 67, the following
section shall be substituted,

_ namely :— ’

“87. No trial by a court-martigl

: of any person

subject to . this

Act for any of-

“fence shall be commenced ~after
the expiration of thrce years
from the date of such offence
unless the trial of snch. offender
could not, by reason of absence
or some other manifest iinpedi-
ment, be commenced within that
period; in which case the trinl
may .be commenced at any time
not exceeding two years after
such impediment has censed.”

-In section 9, for the words “gsuch
testator ” the words “the testa-
tor ** shall be substituted.

In the proviso to soction 8, for. the
words “ Chief Court of the
.Punjab *the woids “ High Court
of Judicature at  Lahore” . shall
be substituted, .

In sub-sections (2) mnd (3) of

-section 51, for  thes -words
“ ReVenucl;B,utlnu'ity ” wherever
they ogeur. thie words ¢ Chicf
Revenuc-authority ” gshall be

Cantonment
Magistrate,

Limitation
of trial,.

subatitated, . :

e e

' THE SECOND SCI

IEDULE
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'nd‘ing.

THE SECOND SCHEDULE.

REPEALS,

(See section 8.).

1 2§ 8

Year.| “No. | ' Short title.

" Extent of repeal.

'A'c’t:‘s 'of the Qovernor

3866 . XXVII|The Indian Trustees
’ ' Act, 1866.
. | XXVIIT|The . Trustees’ and
Mortgagees” Powers
Act, 1866.
‘1871 |~  XXIT'|The Bengal Chauki-
. dari (Amendment)
) ) Act, 1871.
1876 XVIII | The Oudh L:ms Act,
1876,
‘1879 " XVIII|The Legal Practi-

tioners Aect, l§79.

‘

'i897 X .The General Clauses

| Act, 1897,
1898 V | The Code'of Criminal

Procedure, 1898,

1902 * ¥|The Administrators.

General and Official
Trustees Act, 19U2.

1908

 The Legal ~Practi-
A tioners (Amend-
ment) Acty 1908

Qeneral of India in Couneil.

In seetion 2, in the . definitiori of -
« High Court ” the words ¢ the,
Clnct Court of the Punjab and.””

In section 1, in the deﬁmtlon of
“ High Court ”, the words *the
Chxef Court of the Pun]nb and: 22

The whole Act, so far as ~ap’
plies’ to the United Provmcea of’
Agra and Oudh .

In Part IT of the Second Schedu\e,
the entries relating to Acts XX
of 1856 and XXH of 1871,

In sub- sectlon (4) of section 4;

the words “the Chief Court
the Punjab and.”

Clause (23) of section 3,

In sub-section (1) of section 4 the

words  Her Majesty or Yhe
“Queen.”

Tn clause (d) of sub-section (1)
of section 4 the .words “the
Chief Judge of the Chief Court
of the Punjab and *, -

In sections 266 and 865 the words
“the Chie,f Court o_f the
Punjsl ’

In sub-sectmn (1) of sectioh 864
the words “or ‘the Chief Court
of the Punjab ™.

So much as is unrepeale(i.

jSection 2,
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THE SECOND SCHEDULE—concld.
'RﬁpE_g L8,

(See section 8.)

3

Short title or subject. . Extent of répeal,

The Indian Lunacy | In section 85, the word ““any
“Act, 1912, - .where it first occurs.

the Lieutenant-Goverlnor.of the United Provitices of -
~dgra and Oudh| in Council.

Repealing the North- | Thé whole Act.

Western ~ Provirces
and Oudh, Kanungos
and Patwaris ~Act,
1889. : .

. The United Provinces | The whole Act,
Water-works (Amend-
ment)-Aect, 1910, i




